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(b) whether the Board has prepar-
ed any scheme whereby it may Dbe
possible to declare a waterway a
“national” waterway?]

-

gficag aqn @9k WAt | 99-
wHY (ot aVo wwAdt) (%) O
YA T qfCagA TS FT TBF AU,
2843, LAWY AT AUE H A IR AR
28NY, 28Uy, U5, /YUY, Q%o
R a5y ¥ oF AR gE | Eaa: €
F A FT A afes 9% T
&7 fagwor wim =1 § ) zafan §E F
g & Ak § OF faae ot 1w
o3 T faar mr

(=) <, a8

faaTm
qEU . gf=a,
T &R, afEed
AT A WA
, (wfeagw faamr )
UTE . ... AT §@ER & @
FATEHIL, qfCaga a9r
g9 qAtwE (afe-
aga fawrr ) \
weenr (2) g, ANTAR, AT §9

AR feem smawr av
SHET ATH9L 1 )

(R) SO BT FER N oafe-
fafa \

(3) foer @ w1 wfafafa
(%) e dTr T B hadi
(v) waw a F1 Sfafafa |

(2) 7= =Ty, a7 afagy
ot T )

[9 AUG. 1962 ]

to Questions 912

+[THE DEPUTY MINISTER IN THR
MINISTRY or TRANSPORT AND
COMMUNICATIONS (Surr B. Buaca-
vatr): (a) The Ganga Brahmaputra
‘Water Transport Board met twice dur-
ing the years 1952, 1953, 1954 and 1956
and once during the years 1855, 1957,
1958, 1959, 1960, 1961. It is presumed
that details of the composition of the
Board and not of its staff are required.
A statement giving the composition of
the Board is accordingly laid on the
Table of the Sabha.

{(b) No, Sir.

STATEMENT
Chairman_~ 7 . Secretary to the Governa
ment of India in the
Ministry of Transport
and  Communications
(Department of Trans-
port).

Vice,Chairman;. Development Adviser to
the Government of India
in the Ministry of Trans-
port and Communica-
tions (Department of
Transport).

Members$: - . (1) Member, Navigation,
Central Water & Power
Commission, or his no=
minee.

(2) A representative of the

overnment of Uttar
Pradesh,

(3) A representative of the
overnment of Bihar.

(4) A representative of the
overnment of West
Bengal.

S (5) A representative of the
Government of Assam.

(6) Principal Officer, Mer-

cantile Marine Depart-
ment, Calcutta.]
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+[AGREEMENT WITH JOINT STEAMER
CompAaNIES, CALCUTTA

*244 Sur1 L. N. DAS: Will the Mi-
nister of TRANSPORT AND COMMUNI-
CATIONS be pleased to state what pro-
gress has sy far berr mode with re-
gard to the agreeme into by
the Government of India with the
Joint Steamer Companies, Calcuttia
under which the Company’s fleet is to
be rehabilitated by 1966-67 and whe-~
ther any enquiry has been made by
Government into the affairs of the
Joint Steamer Companies?]
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+(Tee DEPUTY MINISTER IN THE
MINISTRY oF TRANSPORT anp
COMMUNICATIONS (Surr B. Braca-
VATI): A statement is laid on the
Table of the Sabha.

STATEMENT

A loan of Rs. 548,857 only has so
far been sanctioned by the Govern-
ment of India to the RiVers Steam
Navigation Company Ltd., for the re-
habilitation of its craft.

2. As for the progress in construc-
tion of vessels, the hulls of two self-
propelled carriers have been complet-
ed and superstructure erected partial-
ly. The work relating to preliminary
moulding and cutting of plate of the
next four self-propelled carriers has
commenced.

[ 1 English translation,
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3. An investigation into the follow-
ing matters relating to the Joint Stea-
mer Companies was made jn 1954-55:

(i) Freight rates; ‘

(ii) Conditions for bogking, car-
riage etc.

(iii) Maintenance of ' passenger
service and Passenger fares;

(iv) Channel conservéncy mea-
sures adopted ang the extent
of Government asgistance in
the matter; and T

(v) Closure of services in Bihar.

An enquiry into the freight rates
charged by the companies was again
made in 1961. There was nao other en-
quiry into the affairs of the compa-

nies.] L
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193. Surr V. M. CHORDIA: Will
the Minister of Foop AND AGRICULTURE
be pleased to state the decigsions taken
by Government to face the locust
menace on an internationa] basis?]
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